
 RAJASTHAN  APPROPRIATION
 BILL,  i967°

 The  Minister  of  State  in  the  Minis-
 try  of  Finance  (Shri  K.  C.  Pant):  I

 of  certain  further  sums  from
 tt  of  the  Consolidated  Fund  of

 the  State  of  Rajasthan  for  the  services
 of  the  financial  year  1966-67

 ;  Mr,  Speaker:  The  question  is,
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  authorise  pay-
 ment  ahd  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Rajasthan  for  the  services  of  the
 financial  year  1966-67"

 The  motion  was  adopted
 Shri  K,  C.  Pant:  I  introducet  the

 Bill.

 I  also  beg  to  movet:

 “That  the  Bill  to  authorise  0५5४०
 ment  and  eppropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Rajasthan  for  the  services  of  the
 financial  year  i966-67,  be  taken
 into  consideration.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  gumg  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Rajasthan  for  the  services  of  the
 financial  year  1966-67,  be  taken
 into  consideration.”

 The  motion  was  adopted

 ‘MARTA  2H  1867  Re.  BAST  Ue:  tse!

 Mr,  Speaker:  The  question  is
 “That  ciausée},  2,  3,  the  Sthe-

 duie,  the  Formula  and
 the  Title  stand  part  of  the  BULL”

 The  motton  was  adopted.
 Clauses  ra  2  3,  the  Schedule,  the

 Enacting  Furmuta  and  the  Titte  were
 then  added  to  the  Bill
 Shri  हूं,  C.  Pant:  I  beg-to  move:

 “That  the  Bill  be  passed.”
 Mr,  Speaker:  The  question  js:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted

 —

 V2.56  hrs,
 RE.  HALF-AN-HOUR  DISCUSSION

 Mr.  Speaker:  The  next  item  on  the
 agenda  is  the  half-an-hour  discussion
 on  points  arising  out  of  the  answer
 given  on  the  20th  March  1967,  to
 Starred  Question  No  7  regarding
 {ndu-Ceylon  Agreement  of  October,
 3964  =  (Interruption).

 Shri  Umanath:  Would  you  hke  to
 +t  beyond  six?

 Some  hon.  Members:  Yes.  (Inter-
 ruption).

 An  hon.  Member:  Tomorrow.

 Mr.  Spetker:  I  do  not  mind;  why
 not  tomorrow?

 Shri  Umanath  (Pudukkottai):  Yes
 Mr,  Speaker:  We  wil]  take  it  up  to-

 morrow,  if  it  is  not  inconvenient  to
 the  Minister,

 The  Minister  of  External  Affairs
 (Seri  M  C,  Chagia}:  No  inconveni-

 ence.

 i,  57  bre.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 March  29,  967/Chattra  8,  889  (Saka).
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